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 CINE-WORKERS  AND  CINEMA
 THEATRE  WORKERS  (REGULA-
 TION  05  EMPLOYMENT)  BILL—.
 Fontd,

 rr.  CHAIRMAN:  We  now  take  up
 legislative  business.  We  take  up  fur-
 ther  consideration  of  the  Cine-Work-
 ers  and  Cinema  Theatre  Workers
 (Regulation.  of  Employment)  Bill,

 Shri  Daga.

 श्री  मूलचन्द  डागा  (पाली )  :  सभापति

 जी,  इस  बार  विज्ञान  भवन  में  में  ने  किसी  पिक्चर
 को  देखा  था  ।  वह  बड़ी  हृदय को  छूने
 वाली:  पिक्चर थी  ।  उसके  बार ेमें  उसकी

 महिला  निर्देशिका  साईं  परांजपे ने  यह  बात

 सही  कही  थी  कि  में  फिल्मों के  माध्यम  से

 शौर  फिल्‍मों  की  भाषा  से  लोगों  तक  पहुंचना
 चाहती  हूं  ।  फिल्‍मों  की  भाषा  से  और
 माध्यम  से  लोगों  तक  श्रासानी  से  पहुंचा  जा
 सकता  हैं  ।

 सिनेमा  क्या  कर  सकता है  ?  .  -सिनेमा
 किसी.  की  भी  मुसाई  जिन्दगी  में  जान

 फूंक -  सकता  है  ।  .  मेने भी.  फिल्मों को  देखा
 tar  विज्ञान  भवत.  में  मेंने  देखा.  है  कि
 वहां.  ज्यादातर  लोग  बूढ़े  जाते हैं  ।  मैं



 419  Cine  Workers  and  NOVEMBER  24,  1981

 [श्री  मूल  चन्द  डागा]

 इस  अवसर  पर  एक  बात  कहना  चाहता हूं  ।

 हमारे  साठे  साहब  यहां  बैठे  हैं  ।  मं

 थोड़ा-सा  विषय  से  अलग  जा  रहा  हूं.  इसके

 faq  मुझे  क्षमा  करें  ।  में  माननीय  मंत्री

 जी का  ध्यान  श्रर्काषित  करना  चाहता हूं  कि

 विज्ञान  भवन में  मेंने  देखा  है  कि  एम 0  Tro

 के  वहां  जानें  से  पहले ही  जे  वहां की  अच्छी,

 अच्छी,  सीटें  होती  हैं  उन  पर  दूसरे ही  लोग

 बैठे  होते  हैं  ।  हम  भी  भ्र पनी  जिन्दगी  में

 नयापन  लाना  चहत ेहैं  ।  शीराज़  भी  एक
 फिल्‍म  चितचोर  चल  रही है  ।  वहां  पर

 इतनी  भीड़  हो  जाती  है  कि  एम०  पी 0

 लोगों  को  बड़ी  कठिनाई  होती  हैं  ।

 (व्यवधान)  श्राप  जवान  लोगों  को  फिल्म

 देखने  में  कम  मजा  कराता है  लेकिन  जो

 जवानी  से  गुजर  जाति हैं.  उनको  ज्यादा

 भजा  श्राता है है  ।

 ये जो  ग्राहकी  पिक्चरें  हैं  ये  बड़ा  काम

 कर  सकती  हैं  ।  ये  इमोशनल  इण्टेग्रेशन
 ला  सकती  हैं  ।  ये  राष्ट्रीय  प्रेम,  राष्ट्रीय

 जागृति,  नवजागरण  लाने  का  काम  कर  सकती

 हैं  ।  इसीलिए  इन.  फिल्मों  के  बारे  में

 बराबर  लोगों  ने  कहा  हैं  कि  इनको  कन् करेण्ट

 सूची  में  ले  लीजिए,  इनका  राष्ट्रीयकरण

 कर  दीजिए  ।.  यह  बहुत  बड़ी  खोज  है  ।

 श्राप.  एडल्ट  एजूकेशन  पर  बहुत  पैसा

 खर्चें  करते  हैं  ।  नगर  श्राप  जिन्दगी  में

 नयापन,  नवजागरण  लाना  चाहते  हैं  तो)  उसके

 लिए  हमारे  पास  यही  एक  माध्यम  है  ।
 ये  फिल्में  ही  माध्यम हैं  ।

 हमारे  सूचना  कौर  प्रसारण  मंत्री  नें

 भी  कहा था  कौर  ठीक  कहा  था  ।  में
 उस  समारोह में  मौजूद था  ।.  फिल्में

 जीवन  का  भ्र भिन्न  अंग बन  गई  हैं  कौर

 इसलिए  ara  फिल्म  उद्योग की  चमत्कारिक

 स्थिति  को  नजर-अन्दाज  नहीं  किया  जा

 सकता  ।  यह  बात  उन्होंने  बहुत  ठीक  कहीं

 हैं  घौर  इसकी में  तारीफ  करना  चाहता हूं  ।
 इस  बात  को  समझते  हुए  ही  कलाकारों
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 की  तरफ  उनका  ध्यान  गया  है  और  जो

 शोषण  करने  वले  बिचौलिए  और  ठेकेदार

 हैं,  उनसे  बचाने  के  लिए  यह  सक्षम  बिल  पेश
 किया  गया है  ।  मेंने  इण्डस्ट्रियल  डिस्पयूट
 एक्ट  भी  देखा  है,  लेकिन  इस  बिल  में

 उनका  भविष्य  सुधारने के  लिए जो  बातें  कही
 गई  हैं,  वे  बहुत  ही.  भ्रमणी हैं  ।

 इस  के  अंतगर्त  भविष्य  निधि  की
 व्यवस्था  की  गई  है  ग्रैच्युटी।  क,  व्यवस्था  की

 गई  है  तौर  ट्रिब्यूनल  को  आदेश  दिया  गया

 है  कि  वह  तीन  माह  के  अन्दर  ही  अपना
 फैसला  दे  दे  ।  पहले  2-2  साल  तक

 फैसला  नहीं हो  पाता  था  ।  जो  एक्सपर्टस
 हैं,  उनको  अ्रसेसर  अ्रपाएण्ट किया  जा  सकता
 हैं  ।  एक  हाई  कोटे के  जज  को  भी  रखा
 जा  सकती  है  ।

 मेंने  कुछ  संशोधन  भी.  प्रस्तुत  किए

 हैं  ।  पहली  चीज  है  कि  कलाकारों  को
 अच्छा  श्रमाल्यूमेंट  मिलना  चाहिए  ।  इस

 महंगाई  के  ज़माने  में  जो  कलाकार  अपनी

 जिंदगी  अर्पित  कर  देता  है,  उसको  अगर

 1000  रुपया दे  देते  है ंतो  कोई  बड़ी  बात

 नहीं  है  ।  इसी  प्रकार  क्लाज  23  में

 आपने  बताया है  --

 “The  Central  Government  may,
 by  notification  in  the  Official  Gaze-
 tte,  and  subject  to  such  conditions
 and  resrictions,  if  any,  and  for  guch

 period  or  periods  ag  may  be  specified
 in  the  notification,  direct  that  all  or
 any  of  the  provisions  of  this  Chapter
 0  the  rules  made  thereunder  ।  shall
 not  apply  to....

 इस  क्लाज़ को तो हटा ह। को  तो  हटा  ह।  देना  चाहि  1

 सारा  एक्ट  बनाने  के  बाद  एक  पावर आपने
 अपने  हाथ  में  ले  af  ।  आजकल  इतने
 प्रेशर  झ्ाते हैं श्र हैं  पौर  में  नहीं  जानता  किं  श्री
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 aga  साठे  दबाब  में  आएंगे  या  नहीं,
 लेकिन  इंस  क्लास  की  हटा  देना  चाहिए  ।

 चेयरमन  साहब भी  'ला'  जानते  हैं,  इसमें
 से  ग्रमेंडमेंट भी  नहीं  ला  सकता,  डिलीट

 भी  नहीं  कर  सकता,  इसलिए  केवल  विरोध

 ही  कर  सकता  हूं  चार  मेंने  विरोध  किया

 है  ।

 एक  बात  और  बताना  चाहता  हूं  कि

 अगर  ट्रिब्यूनल  गलत  ढंग  से  स्थापित  हो

 गया है  तब  भें।  कोर्ट  में  उसको  कोई  चैलेंज

 नहीं  कर  सकता  |  में  समझता  हूं  कि

 चैलेंज  करने  का  अधिकार  देना  चाहिए  ।

 जब  तक  कोई  टेक्नीकल  डिफीकल्टो  Zi,
 उसको  ग्र नुम ति  नहीं  दी  जानी  चाहिए  |

 ये  जो  मैनें  संशोधन  रखे  हैं,  जब में
 झअमेंडमेंट  मूव  करूंगा,  तब  इन  पर  बात
 करूंगा  |  एक  बात  के  लिए  धन्यवाद  देना

 चाहता  हुं  कि  इस  प्रकार  का  यह  एक  कंप् री हें-
 faa  बिल  है.  इसके  लिए  मंत्री  महोदय
 बधाई  के  पात्र  हैं।  सिनेमा  में  जो  काम  करने
 वाले  लोग  हैं,  थियेटर  में  काम  करने  वाले
 लोग  हैं.  यह  बिल  पास  होनें  से  लाभान्वित

 होंगे,  उसको  प्रोत्साहन  मिलेगा,  कौर  उनका

 होसला  बढ़ेगा  ।

 को  रसद  मसूद  (सहारनपुर)  :  मुहतरम
 चेयरमन  साहब ।  सब  से  पहले  में  मुहतरम
 जोर  साहब  को  इ  बिल  को.  लाने
 के  लिए  मुबारकबाद  पेश  करना  चाहता  हूं  ।
 पिछले  सैशन  में  भी  वह  एक  बिल  लाए  थे
 जिससे  गरीब  सिनेमा  के  वर्कज़  को  इस

 इंडस्ट्री  में  फायदा  हुजरा  था  ।  लेकिन

 में  कहता  चाहता  हुं  कि  इ  ५  तरीके  से  पोरवाल
 बिल.  लाने  से  ज्यादा  फायदा  नहीं  हो  सकता

 हैं  ।  थोड़ा  थोड़ा  करके  जो  श्राप  फायदा

 पहुंचाना  चाहते  हैं  वह  चीज़  ज्यादा  फायदेमंद
 साबित  नहीं  हो.  सकती  हैं  ।  पहला
 बिन  जब  आराधी था  लब  भी  मेंने  कहा  था

 कि  प्रापर  सिनेमा  को  एक.इंडस्ट्रो  डिक्लेयर  करें
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 और  इस  पर  श्राप  इंडस्ट्रियल  डिस्पयूट स
 ऐक्ट  को  लागू  करें  ।  इस.  चीज़  को  किए
 बगैर  बहुत  खातिर  ख्वाह  मदद  इन  ट

 की  नहीं  हो  सकती  है  ।  थोड़ी  थोड़ा  मदद

 जो  श्राप  दे  रह ेहैं  यह  भी  काबिले  तारीफ  है
 और  इसको  भी  .  सराहता  होनी  चाहिए  ।

 इसकी  हम.  सराहते  भो  हैं  ।  लेकिन

 इस  बिल  को  देखने  से  पता  चलता हैं  कि  इस

 पर  इंडस्ट्रियल  डिसप्यूट्स  एक्ट  .का  शायद

 कोई  असर  नहीं  पड़ेगा  ।  यह  भी  पता  नहीं
 चलता  है  कि  श्राप  इलकों  एक  इंडस्ट्री  मात

 रहे  हैं  ।  भ्रखबारों  म  मेंने  पढ़ा  था  कि  साठे

 जी  भी  इस  हक  में  है ंकि  फिल्‍म  इंडस्ट्री  को

 इंडस्ट्रीयल  डिसप्यूद्स  एक्ट  केतहत  एक  इंडस्ट्री
 माना  जाए?  मुझे  पता  नहीं  कि  उस  में  [: 22 1 ह

 रुकावट  आपको  पेश  आ  रही  है  ।  मैं

 जानना  चाहता  हूं  कि  इस  are  को  बिल

 लाने  का  ar  का  इरादा  हैं.  या  नहीं

 हैं।  इस  तरह  का  बिल  जरूर  लाना

 चाहिएं.  ।

 ant  इस  में  विकेट  की  डेफीनीशन

 दी  है।  में  नहीं  समझता  हूं  कि  सिने

 aaa  की  डफी नी शन  में  स्टूडियोज  के  जो

 परमानेंट  मुलाजिम  हैं  वे  भी  आ  सकते

 हैं।  जो  फिल्म  बनान ेसे  ताल्लुक  रखते
 हैं,  उस  में  काम  करने  .  वाले  जो  लोग  हैं

 सिफ  वही  मेरे  खयाल  &  इसके  अ्रन्टर  पति

 हैं  ।  लेकिन  जो  स्टूडियोज़  के  परमानेन्ट

 ame हैं,  जो  पॉटर  होते हैं  या  जे  मेंट नस  का

 काम  करत ेहैं  वे  इससे  कवर  नहीं  होते हैं  |
 में  चाहता -  हूं  कि  उन  वर्कर्ज़  को  भी  इर,  में

 जरूर  शामिल  किंया  जाना  चाहिये.  ।  इन

 परमानेन्ट  वीजे  की.  जिन्दगी  स्टूडियो ज़
 के  मालिकों  के  हाथ  में  रहती है  ।  4

 रिलीफ  क्लेम  नहीं  कर  सकते  हैं  ।  उनकों

 इत  बिल  में  कोई  रिलीफ  नहीं  दिया  गया  है  ।

 ये  एफ लोग  होत ेहैं  जिन  का  फिल्म  बनाने

 में  सीधा  हाथ.  नहीं  होता  है  ।  -  मैं

 चाहत  हूं  कि  स्टूडियो  वकंत के  लिए  जरूर

 कुछ  किया  जाना:  चाहिए 1
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 [श्री  रशीद  मसूद]

 कंसिलिएशन  अफर  जो  रिपोर्ट  गवन  मेंट
 को  भेजग  उसके  बारे  में  यह  कहा  गया  है  कि

 गवर्नमेंट  को  यह  हक  होगा  कि  वह  उस  रिपोर्ट
 को  ट्रिब्यूनल  के  पास  जाने  दे  या  न  जाने  दे  ।

 मुझे  शक  है  कि  गरीब  ह वकेज़ के  केसिस को
 बहुत  आसानी  से  गर्वनमैंट  ट्रिब्यूनल  के  पास

 भागी  श्रगर थे  उसके  खिलाफ  जाते हैं  ।

 कंसिलिएशन  श्राफ  की  निपोर्ट  से  नगर

 किसी  को  इख्तलाफ हो  तो  उसको  हक  होना

 चाहिए  किं  वह  ट्रिब्यूनल  में  जाए  ।'

 जसे  डागा  जी  नें  कहा  ट्रिब्यूनल  के

 बाद  जैसा  कि  कौर  बहुत  सी  चीजों  में  होता

 है,  कोटे  में  जाने  का  भी  इख़त्यार  होना

 चाहिए  ।  लेकिन  उसके  ऊपर  हमें  कुछ

 रेस्ट्किशंज़  रखनी  चाहिएं  और  वे  ऐसी

 होनी  चाहिएं  ताकि  उन  से  ज्यादा  बेनिफिट
 हमारे  FHT  उठा  सकें  ।

 इस  में  कोई  wa  नहीं  है  कि  किसी  भी

 मामले  पर.  तालीम  देने  के  लिए  फिल्में

 एक  बेहतरीन  मीडिया हैं।  उन  से  पब्लिक

 श्रोपिनियन  बनती  है,  अखलाक  पर  असर

 पड़ता  हैं,  लोगों  के  रहन-प्रश्न,  बोल-चाल,
 उठने-बैठकें  के  ढंग  पर  असर  पड़ता  है  ।

 डागा  जी  ने  साज़ शन  दिया  हैं  कि  इसका

 नशनलाइजेशन  कर  दिया  जाए  |  मुझे  इस
 में  खतरा  नजर  कराता हैं.  कौर उस  खतरे

 से  बहुत  दिनों  से  हमें  दो  चार  होना  पड़  रहा

 हैं  और  इर  में  हमारी  रूलिंग  पार्टी  माहिर

 wei  जोचीज़  उसके  खिलाफ  जाती  होगी,
 जिससे  उसको  नुक्सान  पहुंचने  का  अंदेशा

 होता  होगा,  जो  चीज़  लोगों  को  एजुसेट

 कर  सकती हैं,  जो लोगों को  उनके  हकूक

 के  बार ेमें  एजुसेट कर  सकती  हैं,  उस  पर

 हमारी  लिंग  पार्टी  की  ख्वाहिश  रहती  है
 कि  उसका  कब्जा  हो  जाए  |  में  समझता हूं
 किं  फिल्म  इंडस्ट्री  का  बिल्कुल  भी  नेशनल-
 जेशन  नहीं  होना  चाहिए  ।.  श्राप  नेशनल-
 जेशन की  बात  इस  वास्ते करते  हैं  सकी  लोगों

 को  तालीम न  दी  जा  सके;  उनको  रजुकेट
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 न  किया जा  सके  प्रश्नों  हुकूक  के  बारे  में  ।

 श्राप.  आज  फिल्‍म  इंडस्ट्री  का  नेशनल-
 जेशन  करेंगे तो  कल  को  प्रेस  को  भी  श्राप

 अपने  हाथ में  लेना  चाहेंगे।  प्रा पने  जिस  चीज़

 की  नेशनलाइजेशन  किया  हैं,  जिस  इंडस्ट्री

 को  अपने  हाथ  में  लिपि है,  उसके  रिजल्ट्स
 को  श्राप  देखें।  बेहतर  यह  होगा  कि  ड्राप  एसा

 कानून  बनाए  ताकि  वक ज  का  एक्सप्लायटे-
 शन  नहों  सके  सरमायेदारों के  जरिए  और

 ज्यादा  बेहतर  यह  होगा  कि  बनिस्बत  इसके
 किं  ड्राप  नैशनलाइजेशन  करें,  श्राप  यह  जो

 तालीम  का  जरिया है  उसको  खुला  छोड़
 दो  ताकि  लोग  अ्रपने  खयाल ति  का  इजहार
 इसके  जरिये  कर  सकें  |  कय  सरकार

 कीं  असलियत  उसके  मुतबिक  न  हो  ।  लेकिन
 बह  अच्छा  होप है  |  इसलिए  मने  जो

 दो,  तीन  सुझाव  दिये हैं  इन  पर  श्राप  गौर  कर

 aq  वेसे  ग्रोवर  आल  यह  बिल  बहुत  अच्छा

 हेंड्रिक  श्राप.  मुबारकबाद  के  मुस्तहक  है
 शौर  मैं  ग्राहकों  मुबारकबाद  देता हूं  |

 द
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 SHRI  NARAYAN  CHOUBEY  (Mid-
 Mapore):

 it  is  belated,  because  it  has  come
 after  a  long  number  of  years.  Our  Mi-
 nister  has  been  promising  thig  since
 he  became  Minister  in  1980.  The
 Chairman  and  myself  hag  met  him  in
 a  deputation  in  his  chamber  and  he
 wag  king  enough  to  introduce  it,  1८  is
 all  right,  but  I  only  hope  that  he  will
 fill  up  the  gapg  and  certain  lacunae
 in  the  Bill.

 The  definition  of  cine  worker  given
 here  says,  “an  individual  employed
 directly  or  through  any  contractor  or
 other  person  in  or  in  connection  with
 the  production  of  a  film  to  work  as
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 an  artiste.....  *  6.0  Production  ४
 only  a  part  of  cinematography.  I
 agree  without  that  nothing  can  06
 done,  but  there  are  also  exhibitors
 and  distributors,  Certain  changes  in
 the  working  class  movement  are  now
 taking  place  and  you  are  yourself
 thinking  of  bringing  some  amendments
 to  the  Trade  Union  Act.  So,  ।  106.0
 you  will  agree  to  amend  the  Bill  to
 cover  workers  engaged  jin  distribution
 and  exhibition  also.

 All  these  workers  should  be  covered
 by  the  Industrial  Disputes  Act  and  the
 Trade  Union  Act,  This  Bill  is  not
 enough  to  guarantee  that  the  workers
 in  cinematography  concerned  with  all
 these  three  sectors  are  covered  by
 those  Acts.  So,  I  hope  you  will  consider
 amending  the  Bill  in  such  a  manner
 that  without  any  question,  unequivo-
 cally,  the  workers  concerned  with  pro-
 duction,  workers  concerned  with  distri-
 bution  and  workers  connected  with
 exhibition  are  covered  by  the  Indus-
 trial  Disputes  Act  and  the  Trade  Union
 Act.

 You  have  exempted  workers  having
 an  emolument  of  Rs.  1000  and  more  per
 month  from  the  purview  of  this  Bill.
 This  is  not  proper.  To  me  it  is  atro-
 cious,  because  the  value  of  money  has
 come  down.  In  the  Acts  dealing  with
 payment  of  compensation,  the  Central
 Government  itself  is  bringing  amend-
 ments  by  which  persons  getting  10.
 1600  will  be  covered  by  those  Acts.  So,
 Thope  here  also  you  will  amend  4,
 2  1000  is  nothing  these  days,

 I  do  not  agree  with  my  friend  who
 spoke  about  nationalisation.  Nationali-
 sation  has  solved  the  problems  in  many
 countries  because  it  was  nationalised
 in  a  proper  manner.,  Nationalisation
 with  democratic  and  constructive  sup-
 port  of  the  working  class  has  always
 yielded  good  results.  Sir,  you  have
 visited  socialist  countries  and  you  have
 found  that  nationalisation  has  worked.
 well  in  those  areas.  But  in  our  country
 it  only  leads  to  corrupt  practices,  with
 some  officials  earning  much  more  than
 the  private  industrialists,  For  that,  of
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 course,  you  cannot  blame  nationalisa-
 tion;  you  can  blame  the  management,
 The  question  to  be  considered  is  whe
 ther  it  is  a  capitalist  State  or  socialist
 State.  Anyhow,  I  do  not  think  this
 argument  should  be  raised  in  this
 Bill.

 With  these  comments,  1  hope  that
 the  Minister  will  accept  the  amend-
 ments,  I  have  suggested  and  then  we
 shall  support  it.

 SHRI  XAVIER  ARAKAL  (Ernaku-
 lam):  Sir,  I  am  rising  for  a  limited
 purpose,  namely,  to  appeal  that  clause
 23  of  the  Bill  deserves  reconsideration.
 This  deals  with  power  to  give  exemp-
 tion  in  special  cases.  This  kind  of  power
 in  many  cases  is,  I  would  not  say  mis-
 used,  but  is  uSeq  improperly.  If  you
 analyse  clause  23  you  will  find  that
 the  apprehension  is  real  and  genuine.
 If  this  clause  is  deleted,  the  proviso
 to  other  sections  also  to  qa  certain  limi-
 ted  extent  can  be  curtailed.  Therefore,
 I  appeal  to  the  Minister,  who  has  done
 a  tremendous  job  in  bringing  forth  this
 Bill,  to  reconsider  this  clause  23  and  if
 possible  delete  it  for  better  implemen-
 tation  of  this  Bill.

 श्री  जयपाल  सिह  कश्यप  (श्रोता  )  :

 माननी०  सभापति  जी,  फिल्म  उद्योग  के

 बारे  में  यह  कहा  जाता  है  कि  यह  पूंजीपतियों
 के  शिकंजे  में  हैं  ।  कलाकारों  का  चयन,
 उनको  मिलने  वाला  वेदन,  फिल्म  कौसल-सी
 चले  भोर  कौन-सी  न  चले, जो  कलाकार  हैं,
 काम  करने  वाले  हैं  ये  सारे  के  सारे  पूंजीपतियों
 के  शिकंजे  में  रहते हैं  ।

 में  भ्रमों  माननीय  मंत्नी जी  को  50

 फीसदी  तो  बधाई  इसलिए  दूंगा  कि.  सिनेमा

 के  कलाकारों  कौर  उसमें  जो  काम  करने  वाले

 हैं,  उनके  लिए  बहुता  लम्बे  अ्सं  की  प्रतीक्षा

 के  बाद  एक  बिस  उन्होंने  संसदूमै में  पेश

 किया  हैं,  लेकिन  इस  बिल  के  उद्देश्यों  को

 जब  धक  और  व्यापक  नहीं  बनाया  जायेगा

 ब  पकी  झपने  उद्देश्यों  को  हम  पुरा  नहीं  कर

 qa



 431  Cine  Workers  and  NOVEMBER  2  1981

 [at  जयपाल  सिह  कश्यप]

 फिल्म  उद्योग,  जो  ata  पूंजीपतियों  कें

 चंगुल  में  हैं,  उसको  उससे  निकाला

 ami  इस  बिल  में  हमने  उनके  वेतन

 से  लेकर  रजिस्ट्री गन  न  की  बात  की  हैं,
 H  ana  हूं  कि  eas  नौकरशाही  को

 बढ़ावा  मिलेगा,  और  कलाकारों  का  जीवन

 भी  नौकरशाहों  के  चंगुल  में  आ  जायेगा  और

 इससे  कला  का  जो.  विकास  होना  चाहिए,
 उस  पर  भी.  कुठाराघात  होगा  ।

 अब  सिनेमा ही  इस  देश  में  एक  मनोरंजन

 का  साधन  हैं,  पहले  भारतीय  संस्कृति  के

 अनुरूप  जो  मनोरंजन  के  साधन  थे  ,.  वे  श्री

 समाप्त  हो  गये  हैं  ।  सिनेमा  ही  एक  एसा
 साधन  रह  गण  है  जो  सड़क  पर  बैठने  वालों

 से  लेकर  बड़े-प्ले-जड़े  लोगों  तक  का  मनोरंजन

 करता हैं  |  में  मंत्री  महोदय  र  यह  कहना

 चाहता  हू ंकि  वह  इस  बात  का  प्रयास  करें

 कि  सिनेमा  के  माध्यम  से  इत  देश में  हमारी
 प्राणों  संस्कृति  के  अनुरूर  सही  करेक्टर  का

 निर्माण  हो  और  वह  लोगों को  सही  समस्या ग्र ों

 को  gai  दिखावें  ।

 16  hrs

 इस  समय  तक  स्थिति  यह  हैं  कि  सिनेमा

 aga  सो  बुरी  बातों  के  लिए  उत्तरदायी  है;
 सामग्री  के  लिए,  डकैतियों  के  लिए  ।

 जो  लोग  रेलों  में  डकैतियों  कौर  बैकों  को

 लूटने  के  भ्रपराधों  में  पकड़े  'जाते  हैं,  वे

 बताते हैं.  कि  हमने ०ह  सबकुछ  सिनेमा  &

 सीखा 21  कैसे  पार्कों  में  गाना  गाय  जाए,
 और  कैसे  लड़कियों  को  छेड़ा  जाए,  यहਂ
 भी  लोग  सिनेमा  से  सोखते  हैं  ।  इन  बातों

 का  नियंत्रण  ज़रूरी  है  |

 इस  बिल  में  प्राविडेंट  फण्ड  की  जो

 ठप्रबस्था  की  गई  हैं,  वहू  बहुत  सराहनीय

 हैं  ।  उनको  समस्या द्र ों  के  समाधान  के

 जिए  कुछ  ट्रिब्पूनल्ज़  को  स्थापना  की  बाते

 भी  कीगई हैं  ।  इत  बिल  को  बौर  व्यापक
 बनाया  जाए  ale  इसमें  एसी.  व्यवस्था
 को  wy  कि.  अ्रदालतों  और  ट्रिब्पूनल्ज़  .  के
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 चटककर  में  पड़  कर  कलाकारों  का  बहुत  समय

 नष्ट  न  हो,  वे  पूंजीपतियों  के  चंगुल  से

 बंच  सकें,  सेही  कलाकारों  का  सम्मान हो
 BIT  उनकी  कला  का  विकास  हो  सके  |

 SHRI  CHITTA  BASU  (1581  पि.5 9.)  |
 At  the  outset, 1  ungrudgingly  congra-
 tulate  the  Minister  for  the  concern-
 which  he  has  shown  for  the  welfare
 and  well-being  of  the  cine  workers,  I
 do  not  say  that  he  is  not  properly  in-
 formed  or  he  is  not  aware  of  the
 conditions  of  life  and  work  of  those
 who  are  engaged  today  in  the  produc-
 tion,  exhibition  and  distribltion,  But
 the  approach  is  right  partially  for
 one  sector.  Because  you  would  be
 very  much  concerned  to  know  that
 the  Bill  proposes  for  the  establish-
 ment  ofatribunal  which  envisages  a
 conciliation  procedure.  For  that  pur-
 pose,  certain  machineries  have  been
 envisaged  more  or  less  in  line  with  the
 machineries  provided  under  the  Indus-
 trial  Disputes  Act.  This  is  a  welcome
 feature  of  the  Bill.  But  you  would
 know  because  you  are  connected  very
 much  with  the  trade  union  movement

 “as  he  is  also,  that  the  scope  of  the  con-
 ciliation  proceedings  under  the  10.15
 trial  Disputes  Act  is  sufficiently  wide.
 But  here  it  is  permissible  only  if  any
 dispute  arises  with  regard  to  the  cont-
 ract  or  terms  of  work  which  might
 have  been  entered  into,  The  contracts
 were  unregistered.  Now  the  Bill  pro-
 vides  for  the  registration  of  the  cont-
 ract  and  any  dispute  regarding  non-
 implementation  pr  non-fulfilment  of  the
 contract  would  constitute  the  basis  of
 the  dispute.  No  other  dispute  will  be
 entertained  by  the  Board.  It  will  not
 be  open  to  the  tribunal  to  go  into  dis-
 putes  other  than  those  arising  out  of

 the  agreement.  Therefore,  am  I  do  be-
 lieve  that  the  Minister  does  not  know
 that  the  workers  besides  entering  into
 a  contract  or  agreement,  have  to  28166
 to  many  conditions  which  may  be  pre-
 judical  to  theiy  interest  to  a  great  ex-
 tent,  For  example,  there  is  a  minimum
 wage  fixed  for  some  industries  |  o
 some  other  tribunals.  Some  benefits
 might  have  been  given  by  other-exist-
 ing  laws,  concerning  the  welfare.  and
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 well-being  of  the  working  class.  If  these
 facilities,  which  flow  from  the  existing
 labour  laws,  are  not  there  in  the  agree-
 ment,  and  if  it  goes  contrary  to  the
 benefits,  what  is  the  relief  for  the  wor-
 kers.  Your  idea  is  that  the  agreement
 should  be  registered  and  the  agreement
 should  be  fulfilled;  if  there  is  non-ful-
 filment  of  the  agreement,  then  there
 is  scope  for  conciliation  and  subsequent
 award  by  the  tribunal.  But  the  actual
 grievances  of  the  workers  engaged  in
 the  cine  industry  are  not  going  to  be
 redressed  by  the  conciliation  proceed-
 ings  or  the  award  of  the  tribunal,  be-
 cause  those  basic  disputes  will  not  be
 under  the  purview  of  the  Act,  There-
 fore,  the  question  of  the  comprehensi-
 veness  of  the  Bill  is  not  there,  I  quite
 appreciate  your  sincerity  for  remov-
 ing  the  gievances  or  the  miserable  con-
 ditions  of  life  of  the  cine  workers,  But
 you  have  taken  a  partial  view  of  the
 problem;  you  have  not  taken  the  pro-
 blem  from  the  point  of  view  of  the
 workers’  interest,  in  the  context  of  cer-
 tain  benefits,  certain  rights,  earned  by
 the  working  class  of  our  country,  of
 which  the  cine  workers  are  also  part
 and  parcel,  taking  them  a  way  from  the
 mainstream  of  the  working  class  move~
 ment.

 So,  I  want  the  Industrial  Disputes
 Act,  1947  to  become  the  basis.  He  also
 agrees  with  me  in  spirit.  But,  in  the
 provisions  of  the  Bill  there  is  no  scope
 for  making  the  Industrial  Disputes  Act
 applicable  to  these  cases.  Suppose
 there  is  retrenchment,  lock-out  or
 closure.  There  is  provision  in  the  म-
 dustrial  Disputes  Act  to  deal  with
 them.  But  how  can  you  deal  -with
 those  questions  ynder  this  Act?  There
 is  no  scope.  Now  retrenchment,  dis-
 charge,  issuance  of  charge-sheets,
 these  are  the  common  phenomena
 in  the  life  of  the  working  class  of
 our  country,  from  which  the  cine
 workers  are  no:  free.  Therefore,
 if  you  are  really  interested  in  seeing
 try,  should  enjoy  the  berefits,  the
 try  should  enjoy  the  berefits;  the
 rights  earned  by.  the  -other  -  sections

 १  xe  workers  of  our  country  are
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 also  to  be  enjoyed  by  them,  then
 there  is  necessity  of  further  ex-
 panding  the  scope  of  the  Bill.  I  do
 not  like  to  analyse  it  further,  be-
 cause  I  have  got  an  amendment  for
 the  insertion  of  a  new  clause,
 wherein  ।  have  said  that  all  ४
 putes  concerning  ‘the  cine  workers
 should  be  dealt  with  under  the  pro-
 visions  of  the
 Act.  When  that
 1  shall  discuss
 tail,

 Industrial  Disputes
 amendment  comes,

 it  ४  greater  de-

 The  West  Bengal  Assembly  pass-
 ed  a  Bill,  ।  seeking  authority  t०
 compel  the  distributors  to  screen
 films  in  the  regional  languages.
 Since  it  was  passed  by  the  State
 legislature,  it  refers  to  ‘the  State
 regional  language,  That  Bill  is  pend-
 ing  before  the  Government  of  फ-
 dia  for  the  assent  of  the  President.

 MR.  CHAIRMAN:  Does  the  Bill
 not  refer  to  the  films  praduced  in
 West  Bengal?

 SHRI  CHITTA  BASU:  It  says  that
 the  films  produced  in  West  Bengal
 should  be  compulsorily  screened,  I
 do  not  know  why  the  प  &  5  Ministry
 is  not  giving  clearance  so  that  the
 President  may  give  assent  to  it.

 If  you  are  really  interested....

 MR.  CHAIRMAN:  1  think  you  can
 spare  r.  Sathe  about  that.

 SHRI  CHITTA  BASU:  rr.  Chair-
 man,  js  it  your  ruling  that  it  does  not
 concern  him?

 MR.  CHAIRMAN:  11  concerng  him,
 but  ।  believe  his  Ministry  has  given
 the  approval.

 SHRI  CHITTA  BASU:-  That  means
 he  has  taken  the  approval.  I  think
 the  Law  Minister  is  standing  in  the
 way.  Would  you  kindly  assure  the
 House....

 (Interruptions)

 MR.  CHAIRMAN:  Of  course,  as  a
 Government.  He  js  a  part  of  the  Gov-
 ernment,
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 SHRI  CHITTA  BASU:  1८  is  also
 his  duty  to  persuade  the  Law  Ministry,
 2  is  also  his  duty  to  take  the  West
 Bengal  Government  jnto  confidence
 and  stand  by  the  Government  of  West
 Bengal  to  see  that  Presidential  assent
 is  obtained  and  the  Law  Ministry  is
 not  alloweq  unnecessarily  to  keep  it
 in  the  cold  storage.  Would  he  assure
 the  House  that  he  would,  in  the  capa-
 city  of  the  Member  of  the  Cabinet  and
 also  particularly,  the  Ministery  who
 is  in  charge  of  the  1.6  5.  and  who  has
 evinced  enough  concern  for  the  film
 industry  and  art,  exercise  his  goodwill
 for  obtaining  this?

 Lastly,  there  is  the  question  of
 sickness  jn  some  of  the  units  and  if  he
 is  really  sincere  to  see  that  the  Goy-
 ernment  comes  forward  to  assist  this
 film  industry,  cine  workers  and  all  the
 workers  engaged  in  this  field,  he
 should  also  make  certain  policy  an-
 nouncements  regarding  the  Govern-
 ment’s  attiiude  towards  the  closed
 units  in  this  field.  :  एए 8111  that  he
 should  also  spell  out  something  in
 that  respect.  ,

 I  think  he  has  understood  my  point
 ang  would  take  the  trouble  of  reply-
 ing.

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI
 VASANT  SATHE):  Sir,  ।  [2966 ह  highly
 obliged  to  the  hon,  Members  who  have
 participated  in  the  short  debate  on  this
 Bill.  As  ।  said  in  the  beginning,  this
 Bill  was  the  result  of  a  Jong  pending
 demand  and  desire  of  the  cine  workers
 who  were  not  covered  by  the  Indus-
 trial  Disputes  Act,  the  Shops  and
 Establishments  re  Payment  ot

 Wages  Act,  Provident  Fund  Act  or  any
 other  enactments.  Those  workers  who
 are  already  covered  under  permanent
 establishments  like  studios  having
 their  employees,  are  covered  by  the
 Shops  ang  Establishments  Act  as  well
 as  even  the  Industrial  Disputes  Act.

 SHRI  CHITTA  BASU:  That  is  in
 respect  of  those  permanent  studios.

 SHRI  VASANT  SATHE:  The
 biggest  draw-back  of  this  industry  was

 Cinema  Theatre
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 that  nearly  over  three  Jakh  employees:
 are  such  ag  are  more  or  less  casual
 or  contractual  employees  who  are
 taken  from  film  to  film  and  therefore,
 they  were  not  covered.  It  is  a  pheno-
 menal  development  that  studios  are
 closing  down.  Even  in  Bombay  you
 will  find  that  the  studio  system  has
 gone.  The  system  now  is  contractual
 system  from  film  to  film  hiring  people.
 Even  good  artists  are  being  hired  from
 film  to  film.  Even  technicians  are
 hired.  The  result  was  that  all  this
 floating  population  as  it  were  of  em-
 ployees  had  no  protection  under  any
 industrial  law.  They  were  coming  to
 us  ang  saying,  ‘Please  do  something
 for  us’.  And  although  it  hag  been
 under  consideration  for  a  long  time,
 one  of  the  hurdles  was  this  question
 of  recognising  it  as  an  industry.  If
 the  whole  cine  jndustry  was  recognis-
 ed  under  the  industrial  law,  as  an  in-
 dustry,  probably  what  you  say  is  that
 automatically  the  Industrial  Disputes
 Act  and  all  other  Acts  also  could  have
 been  made  applicable.  But  because
 Government  1185  difficulty  in  recognis-
 ing  cine  industry  as  an  industry  from
 financial  point  of  view  and  other  points
 of  view,  we  got  bogged  down  so  far  as
 this  is  concerned.  We  thought  we  must
 find  a  way  out  to  protect  these  em-
 ployees.  Knowing  something  as  the
 Chairman  does,  Shri  Chitta  Basu  and
 I,  we  know  the  condition  of  the  in-
 dustrial  employees,  I  felt  we  must  do
 something  urgently  about  this  and  we
 tried  to  find  ‘this  way  out.  This  Bill,
 therefore,  intends  to  cover  all  these
 employees  who  are  under  employment
 by  contract.  Contract  to-day  is  not
 signed—in  some  Cases  signed  and

 in.  some  caSeg  not  sig-
 gistered,  Therefore,  we  thought  that
 the  first  thing  we  must  do  15  to  make
 it  mandatory  on  every  producer  that
 for  every  employee  or  any  person—
 we  have  described  ‘person’—who  is

 employee,  for  any  work,  for  produc-
 tive  activity,  there  will  have  to  be  a
 written  contract.

 There  is  a  misapprehension  that  this

 contract  will  not  be  spelt  out.  1  will
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 be  in  a  form.  We  are  going  to  pres-
 cribe  the  ७१७६८]  which  will  cover  all
 thosce  things  that  you  have  mentioned,
 We  would  not  Jeave  a  loophole  for  the
 employer  or  for  the  producer  to  compel
 them  to  accept  any  contract  and  get
 away  with  it.  So,  this  contract  will
 be  ina  form.  All  those  conditions  wil]
 be  there  jn  that  contract.  The  con-
 tract  will  have  to  be  registered  and
 will  have  to  be  abideg  by.  I  think,
 Mr.  Chairman,  you  will  agree,  under
 the  circumstances,  having  experience
 of  what  happens  under  the  Industrial
 Disputes  Act  and  how  disputes  and
 problems  are  delayed  over  the  years
 even  in  wages  and  other  things  we
 know  what  difficulty  is  there—to  raise
 a  dispuce  and  then  to  go  through  all
 the  processes,  we  are  trying  to  make
 good,  I  think,  certain  lacunae  of  the
 Industrial  Disputes  Act,  taking
 advantage  of  the  situation  and  mak.
 ing  it  comprehensive  and  included
 in  the  contract,  Immediately  the
 dispute  reveals  the  breach  of
 contract,  it  will  go  to  Conciliation
 and  as  soon  as  the  Conciliator  feels
 that  there  has  been  a  breach,  the  mat-
 ter  will  po  t०  the  tribunal.  Under
 Section  6  the  tribunal  has  the  power.
 If  the  +tribunal  finds  that  you  have
 not  abided  by  it,  he  can  compel  the
 employer,  while  the  matter  js  pend~
 ing  before  the  tribunal,  to  make  pay-
 ment.  When  it  goes  to  the  High
 Court,  in  fact  we  have  made  it  man-
 datory  that  no  revision  petition  will
 lie  unless  the  employer  abides  by  the
 order  of  the  tribunal  ang  makes  the
 payment.  All  these  things  are  a
 step  ahead  of  the  Industrial  Disputes
 Act  because  of  the  experience  we
 have  gained  there.  That  is  why  we
 have  made  all  these  provisions.

 As  far  as  the  distributive  sector
 and  the  exhibition  sector  are  concern-
 ed,  I  had  made  it  clear  last  time  also,
 unfortunately,  that  comes  under  the
 State  subject—distribution  as  all  as
 exhibition.  [  18१४९  been  pleading
 with  the  State  Governments  that  we
 will  do  only  for  this  purpose.  I  will
 make  it  clear  again  and  again.  We
 can  provide  it  in  the  Act  itself  ”  7०
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 like  that  we  will  not  touch  States’
 right  to  entertainment  ax,  That  will
 not  be  affected.  But  please  for.  the
 purpose  of  distribution  which  is  na-~
 tional  and  for  exhibition  please  agree
 for  having  this  as  a  concurrent  sub-
 ject.  Only  then  we  can  have  a  com-
 presive  law  which  will  cover  this
 distribution.  The  real  mischief  in
 this  industry  lies  in  distribution.  1
 becomes  a  racket  virtually  and  the
 control

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Durgapur):  त  you  amend  it
 this  way,  will  you  be  able  to  distri-
 bute  Bengali  or  regional  films  to.
 other  States  fur  six  months?

 SHRI  VASANT  SATHE:  o.  yes.
 That  is  the  idea,  Six  months—]  do
 not  know.  I  will  tell  you  the  idea.

 The  most  important  thing  is  con-
 trolling  the  distribution  and  exhibi-
 tion.  Today,  you  are  at  the  mercy
 of  the  cinema  producers.  They  make
 the  so-called  box-office  standard  for-
 mula  films  because  exhibitors  want
 that  type  of  films.  The  films  will  not
 be  shown  unless  there  is  a  law  to  say
 that  certain  recommended  films
 should  be  shown.  Eyen  a  national
 award  winning  film  is  not  shown.
 What  is  the  use  of  giving  the  award
 then?  Unless  there  is  a  law  that
 regional  films  should  be  shown,  they
 would  not  do  it.

 You  want  national  integration.  How
 can  there  be  national  integration  if
 you  do  not  show  regional  films?  So
 we  are  taking  up  dubbing  of  the  res-
 gional  films  into  Hindi  and  other  lang-
 uages.  In  our  country,  in  fact,  re-
 gional  films  into  Hindi  and  other  lang
 Today  out  of  7500  films  which  are  pro-
 duced  jn  the  country,  more  than  500
 films  are  produced  in  regional  langu-
 ages,  mainly  in  South,  if  I  may  inform
 the  House.  You  will  be  surprised  that
 the  cinema  houses  in  the  country  are
 hardly  10,000  out  of  which  more  than
 6,000  to  7,000  are  located  in  the
 Southern  States,  As  for  those  over-
 Populateq  States,  you  will  be  amazed
 that  in  a  place  like  Madhya  Pradesh,
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 [Shri  Vasant  Sathe]
 there  are  not  even  440  theatres  in  the
 “whole  State.  The  same  situation  is
 prevailing  in  ५.  ?,  Bihar  and  other
 ‘States.

 Although,  there  is  such  a  tremendous
 demand  that  cinema  theatres  must  be
 sonstructed,  more  cinema  _  theatres
 must  be  controlled  and  those  regula-
 tions  such  as  at  least  certain  percent-
 age  of  regional  films  and  other  films
 is  recommended  by  the  State  should
 be  shown,  should  be  there,  all  these
 things  can  be  done  oniy  if  it  becomes
 4  concurent  subject.  I  do  not  See
 really  why  there  should  be  any  ap-
 prehension  on  this  BiJl.  Today,  what
 is  the  condition?  Out  of  Rs,  300
 crores  earneg  as  Entertainment  Tax,
 not  a  farthing  ४  re-employed  for
 growth  of  good  film  or  for  growth  of
 ‘cinema  houses.  15  every  State  were
 to  put  a  very  small  percentage  of  the

 “Entertainment  Tax  for  the  growth  of
 cinema  theatres  and  make  a  condition
 that  it  will  give  them  money  for  the
 tneaters  provided  they  reserve  cervain
 percentage  for  the  good  cinemas  that
 the  State  will  recommend,  ८.८.  reginoal
 cinema,  national-oriented  cinema  etc.,
 it  woulg  be  good.  Because,  ultimately
 the  cinema  is  to  be  shown.  Otherwise,
 there  is  no  use  jn  producing  good
 cinema  which  is  a  pious  waste.  There-
 fore,  we  land  in  this  vicious  circle.
 That  is  the  issue.

 J  am  willing  to  have  the  Bil]  amend-
 ed  tomorrow  if  all  our  friends  on  the

 “other  side  agree.  A  small  constitu-
 tional  amendment  will  be  required.
 Please  remove  from  your  mind  any
 apprehension.  I  am  keen  that  it  should
 be  brought  on  the  concurrent  list.
 Unless  it  js  done,  you  would  not  do
 this  from  your  own  Entertainment

 “Tax.

 In  West  Bengal,  the  real  difficulty
 ४ं  that  the  Law  Ministry  says  that  it
 comes  under  the  ground  of  discrimi-

 nation.  Because,  you  will  make  re-
 gional  films  compulsory  only  for  your
 “State,  It  cannot  apply  to  other  States

 Cinema  Theatre  440
 Workers  (Reg.  of  Emp.)  Bill

 All  these  obligations  arise  bescause  the
 production  is  gone  centrally.  I  would
 request  you  to  consider  this.  Please
 discuss  it  at  your  leve].  If  you  agree,
 I  am  willing  to  come.  It  will  really
 help.

 SHRI  KRISHNA,  CHANDRA  HAL-
 DER:  ।  wanted  to  say  that  the  Bengalj
 film  goes  not  clash  with  other  regional
 films.

 SHRI  VASANT  SATHE:  But  it
 becomes  discriminatory.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  We  are  broad-minded  people.
 There  is  no  communal  or  provincial
 feeling  in  West  Bengal  and  ‘there  is  no
 cultural  confrontation.

 SHRI  VASANT  SATHE:  I  was  just
 saying  that  jt  would  come  under  the
 purview  of  discurimination.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  There  is  no  discrimination,

 पता  VASANT  SATHE:  1८  you  say
 only  one  language  film  should  be
 shown  compulsorily  for  this  period,
 this  jg  what  will  happen—why  not
 other  regional  films?  You  calmly  con-
 sider  it  and  you  will  see  the  diffe-
 rence.  Anyway,  I  need  not  go  into
 Chat,

 I  think,  Mr.  Chitta  Basu  must  have
 understood  why  we  cannot  overall
 apply  the  Industrial  Disputes  Act.
 That  will  not  help  here.

 As  far  as  the  suggestion  about  Clause
 23  is  concerned,  I  can  tell  my  hon.
 friends  that  I  concede  it  because  ।
 realise  that  this  will  land  us,  in  fact,
 in  greater  difficulty  than  help  us.  We
 try  to  take  some  power  in  the  hands
 of  the  Government.  But  by  having
 any  such  power  in  an  industry  like
 this,  once  you  star;  making  exepm-
 tions,  you  know  where  we  will  land.
 You  will  really  not  save  anything.
 Therefore,  I  agree  with  Mr.  Daga  and
 with  Mr.  Araka].  Now,  the  difficulty
 is  that  I  cannot  Move  an  amendment
 because  a  negative  amendment  under
 our  rules  ४  101.0  permissible,  Neither
 you  can  move  an  amendment  at  this
 stage.  The  only  way  is  t0  vote  मं
 down.  I  will  not  take  it  amiss.  1  will
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 not  misundertand  जुन  the  Clause  23  is  for  1  lines  47  to  50  and  1  te  15,  res--
 voted  down  by  all  sections,  on  both  pectively *  sides  of  the  House.  This  will  be  prob-
 ably  a  unique  occasion  to  do  50.  But  Substitute—
 if  we  do  it,  I  will  not  take  it  amiss.  ८  ह  ह
 ।  will  take  in  tha:  spirit,  (k)  wagesਂ  means  the  ‘wages  as

 defined  in  the  Payment  of  Wages  Act.”
 SHR]  NARAYAN  CHOUBEY:  8e.  (1)

 garding  tribunals,  how  many  _  tribu-
 nals  you  are  going  to  have?

 ै
 SHRI  VASANT  SATHE:  This  is

 an  enabling  provision.  We  will  have
 |  4८  many  as  we  require,  “(1)  ‘Employer’  means  an  indivi--

 |  dual  as  defined  in  the  Industrial  Dis-
 putes  Act,  1947.

 Page  3.

 after  line  15,  insert—

 With  these  words,  I  thank  the  hon.
 Members  who  have  participated  in  the
 discussion.  This  is  a  comprehensive  (m)  ‘worker’  means  an  individual

 ह
 Bill.  With  two  earlier  Bills  which  we  as  defined  in  the  Industrial  Disputes
 Ihave  passed,  as  far  as  this  class  of  Act,  1947.”  (2) - =  employees  of  this  industry  are  concerr-
 ed,  we  have  taken  a  major  step  in  try-
 ing  to  protect  their  interests.  I  am  ob-
 liged  to  hon.  Members  for  giving  their
 unanimous  support  to  it.

 SHRI  XAVIER  ARAKAL  (Ernaku-
 lam):  W  are  obl’ged  to  the  hon.  Minis-

 SHRI  MOOL  CHAND  DAGA:  I  beg
 to  move:

 Page  2,  lines  18  and  19.

 for  “one  thousand  rupeesਂ  swbsti-
 tute  “one  thousand  six  hundred
 rupeesਂ  (14)

 ter  as  well.

 MR.  CHAIRMAN:  The  question  is:  ‘Page  2,  line  20.

 “That  the  Bill  to  provide  for  the  for  “five  thousandਂ  substitute  “fif-

 regulation  of  the  conditions  of  emp-  teen  thousandਂ  (15)

 loyment
 of  certain  cine—-workers  and  SHRI  CHITTA  BASU:  Here,  in  the

 cinema  theatre  workers  and  for  definition  of  “Wages”  in  sub-clause
 matters  connected  therewith,  be  (k),  it  is  stated,
 taken  into  consideration.”

 >  “(k)  ‘wages’  mean  all  emolu- The  mot  dopted.  (  लि !  Motion was  एक  ments  which  are  payable  to  a  worker
 MR.  CHAIRMAN:  The  कप56  will  in  accordance  with  the  terms  of  the

 now  take  up  Clause-by-Clause  consi-  contract  of  employment  in  cash,  9घ

 deration  of  the  Bill.  does  not  include—

 Clause  2—(Definitions)  (i)  the  cash  value  of  any  food  con-
 cession;

 SHRI  CHITTA  BASU:  Sir,  in  view
 of  the  fact  that  the  hon.  Minister  has  (ii)  any  dearness  allowance  (that

 explained  this  particular  difficulty  in  is  to  say,  all  cash  payments,  by  what-

 the  matter  of  including  this  class  of  ever  name  called,  paid  to  a
 worker,

 workers  under  the  Industrial  Disputes  on  account  of  rise  in  the  cost  of

 Act  and  on  the  basis  of  assurance....  living....

 r  MR.  CHAIRMAN:  Are  you  moving  (iii)  any  contribution  paid  or  एवजਂ
 your  amendments  or  not?  I  have  given  able  by  the  employer  to  any  pension
 you  enough  time  fund  or  provident  fund  or  for  the

 benefit  of  the  worker  under  any  law
 SHRI  CHITTA  BASU:  ।  beg  to  for  the  time  being  in  force;

 move:
 (iv)  any  gratuity  payable  on  the,

 Pages  2  ang  3.  termination  of  his  contract.”
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 As  you  know,  Sir,  in  the  matter  of
 determining  the  definition  of  “wages”
 here,  certain  well-defined  and  most
 accepted  priniciples  are  going  to  be
 abandoned.  On  the  other  hand,  there
 is  an  explicit  definition  of  ‘wages’  in
 the  Payment  of  Wages  Act.  Therefore,
 what  I  have  suggested  in  my  amend-

 ‘ment  is  that  the  definition  of  “wages”
 should  be  worded  in  this  manner,  that
 is,  पाए98657  means  the  wages  as  defi- 2
 med  in  the  Payment  of  Wages  Act.

 श्री मूल  चत्द  डागा : मेंने कल भी कहा' मेंने  कल  भी  कहाਂ
 था  कि.  अपने  जो.  एक  हजार  Ale  पांच

 हजार  रुपया  रखा  है,  यह  कलाकारों  और

 संगीतज्ञों  को  प्रोत्साहन  देना  नहीं  है  ।

 मैंने  उनके.  लिए  कभ  से  कम  पन्द्रह  सौ
 और  एक  हजार  छः  सी  रुपये  रिकार्ड  किया

 था.  कौर  दुसरों को  कम  से  कम  पन्द्रह
 हजार  रुपये  रिकार्ड  किया  था  ।  श्राप
 आजकल  के  टाइम  में  इस  प्रकार  से  कला-

 कारों  को  देना.  चाहते  हैं  जो  कि  सारे  देश  के
 अन्दर  अच्छी  भूमिका  निभाते  हैं  ।  यह  बहुत
 कम  है  ।  मैने  कल  भी  इस  बात  पर

 बहुत  प्रेस  किया  था  कौर  आज  फिर  कहना
 चाहता  हूं  कि  ग्राम  की  महंगाई  को  देखते  हुए
 इसकी  तनख्वाह  *  और  एमोल्युमेंट्स  बढ़ने
 चाहिएं  ।  इसलिए  मैंने  कहा  है

 for  “one  thousand  rupeesਂ  substitute
 “one  thousand  six  hundreq  rupeesਂ

 for  “five  thousandਂ  substitute  “fifteen
 “thousand”

 यही  मेरा  कहूनां है है  ।

 SHRI  VASANT  SATHE:  As  far  as
 Shri  Chitta  Basu’s  suggestion  is  con-
 cerned,  we  have  taken  merely  the
 definition  from  the  Payment  of  Wagea
 ned  in  the  Payment  o  f  Wages  Act.
 Act  ४  evoled  on  other  basis—it
 is  not  contractual,  it  is  under  the  em-
 Ployment  etc.,  other  terms  of  employ-
 ment——.,  becauSe  it  is  going  to  be
 contractual,  we  are  putting  it  in  the
 contract,  and  including.  That  is  why,
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 there  is  actually  no  difference  in  defini-
 tion.  All  the  benefits  that  you  see
 under  the  Payment  of  Wages  Act  are
 covered  here.  So,  I  request  Shri  Chitta

 SHRI  CHITTA  BASU:  You  please
 look  into  it.

 SHRI  VASANT  SATHE:  I  have  look-
 ed  into  jt,  We  have  taken  it  more  or
 less  from  the........

 SHRI  CHITTA  BASU:  Why  _  these
 things  are  not  to  be  taken  into  atcount?

 SHRI  VASANT  SATHE:  That  ४  t०
 the  benefit  of  employees.  These  benefits
 would  be  in  addition  to  the  definition
 of  ‘wages’,  That  is  what  is  meant.  All
 this  dearness  etc.  will  not  be  counted
 as  wages’,  that  goes  to  the  benefit  of
 the  employees.

 As  far  as  Shri  Danga’s  suggestion
 ig  concerned,  I  accept  his  amendment.
 1  agree  that  it  is  too  small,

 MR.  CHAIRMAN:  90  you  accept
 both  of  them?

 SHRI  VASANTH  SATHE:  ९७६.  14
 and  15,  both  1  acecpt,

 MR.  CHAIRMAN:  Mr.  Basu,  can  1
 put  both  your  amendments  together.

 SHRI  CHITTA  BASU:  Yes.

 MR.  CHAIRMAN:  I  shall  now  put
 amendment  Nos,  I  and  2  moved  by
 Shri  Chitta  Basu  to  Clause  2  of  the
 Bill  to  the  vote  of  the  House.

 Amendment  Nos.  1  ang  2  were  put
 and  negatived.

 MR.  CHAIRMAN:  I  shall  now  put
 amendment  ४0.  14  moved  to  Clause  2
 by  Shri  Mool  Chand  Daga  to  the  vote
 of  the  House,  The  Question  js:

 “Page  2,  lines  18  and  19,

 for  “one  thousand  rupeesਂ  substi-
 tute

 “one  thousand  six  hundred  rupeesਂ
 (14)

 The  motion  was  adopted.
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 MR,  CHAIRMAN:  I  shall  now  put
 amendment  No.  15  to  Clause  2  moved

 by  Shri  Mool  Chand  Daga  to  the  vote
 of  the  House.

 The  question  is:

 “Page  2,  line  20,—

 for  “five  thousandਂ

 substitute  “fifteen  thousandਂ  (15)

 The  motion  was  adopted.

 r.  CHAIRMAN:  The  question  is:

 “That  Clause  2,  as  amended,  stand
 part  of  the  Bill’.

 The  motion  was  adopted
 Clause  2,  as  amended,  was  added  fo

 the  Bill,

 rr.  CHAIRMAN:  The  question  is:
 “That  Clause  3  stand  part  of  the

 Bill’.
 The  motion  was  adopted

 Clause  3  was  added  to  the  Bill.
 MR.  CHAIRMAN:  The  question  js:

 The  motion  was  adopted
 “That  Clause  4  stang  part  of  the

 Bill”.
 The  motion  was  adopted

 Clause  4  was  added  to  the  Bill.

 16.35hrs

 (Shri  Harinatha  Misra  in  the  Chair)
 MR.  CHAIRMAN:  There  are  no

 amendments  to  Clauses  5  and  6.  The
 question  is:

 “That  Clauses  5  and  6  stand  part  of
 the  Bill.”

 The  motion  was  adopted
 Clause  5  and  6  were  added  to  the  Bill.

 CLAUSE  7—(Constitution  of  tribunals)
 SHRI.  MOOL  CHAND  DAGA:  Sir,  I

 beg  to  move:

 page  5,
 omit  lines  23  to  25.  (5)

 Sub-clause  (4)  of  Clause  7  reads:

 “The  Central  Government  may,  if
 it  so  thinks  fit,  appoint  two  persons
 as  assessors  to  advise  the  Tribunal
 in  any  proceedings  before  it.”

 ‘Workers  (Reg.  of  Emp.)  Bill

 If  you  go  through  Clause  12(5),  you
 will  find  that  jt  reads:

 “A  Tribunal  may,  if  it  so  thinks  fit,
 appoint  one  or  more  persons  having
 special  knowledge  of  the  matter  under
 consideration  as  assessor  or  assessors
 to  advise  it  in  the  proceeding  before  it.”

 Under  Clause  12(5),  the  presiding
 Officer  or  the  judge  of  the  Tribunai  can
 appoint  one  or  more  persons  having
 special  knowledge  of  the  matter  under
 consideration  as  assessor  or  asSeSSOrs.
 Under  Clause  7(4),  the  Central  Govern-
 ment  also  may,  if  it  so  thinks  fit,  ap-
 point  two  persons  as  assessors.  I  think,
 it  must  be  left  to  either  of  the  two.

 मेरी  समझ  में  यह  बात  नहीं  ताई
 ये  दो  बातें  ग्रहण-प्रसंग  हैं  ।  मगर  ट्रिब्यूनल
 में  जज  शभ्रपाएंट  करते  हैं  तो  फिर  गवर्नमेंट

 की.  तरफ  सें  क्यों  अपाएंट  करना  चाहते

 हैं।  यह  बात  मेरी  समझ  में  नहीं  भाई,
 इसीलिए  मैंने  संशाधन  चाहा  है  |

 श्री  वसंत  साठे  :  जहां कहा  है  कि
 अ्रसेसर  होना  चाहिए.  दन,  अ्रपाऊंटेड

 लेकिन  अगर  गवर्नमेंट ने  अपाएंट नहीं  किया
 तो  एडीशनल  पावर  ट्रिब्यूनल  को  दे  दी

 गई  हैं  ।  इस  प्रकार  एक  से  दो  भले  ।

 यह  काम  बरच्छा  ही  तो  किया  गया  है  ?

 श्री  मूल  चन्द  डागा  :  एक  आप
 अकाउंट  कर  रहे हैं  ,  एक  वे  अपाएंट कर कर
 रहे  हैं  ?

 श्री  बसंत  साठे  :  जहां  हमने  अपाएंट
 किया  और  यदि  उन्होंने  कहा कि  उनको

 ज़रूरत है,  एक  तो  यह  बात  हो  गई  और

 दुसरा  जहां  गवर्नमेंट  ने  श्रपाएंट  किया  ही
 नहीं तो.  उनकों  कह  दिया  कि  वे  करें  ।

 मेरे  खयाल  से  अब  प्राप  समझ  जाएंग े।

 श्री  मूल  चन्द  डागा:  इसमें दिया  है  कि
 इन  एडीशन टू  दैट..।
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 श्री  बसंत  साठे
 :

 एडीशन  भी  नहीं
 है,  सब्ट्रेक्शन  भी  नहीं  है--  ग्राइनर

 झांर  है  ।

 शी  मूल  चन्द  डागा  :  ठीक  है  ।

 MR,  CHAIRMAN:  Is  Mr.  Daga  with:
 drawing  his  amendment?

 SHRI  MOOL  CHAND  DAGA:  Yes,  I
 want  to  withdraw  my  amendment.

 Amendment  No.  5  wits,  by  leave,  with.~
 drawn,

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  7  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  7  was  added  to  the  Bill.

 MR.  CHAIRMAN:  Now,  Clause  8.
 There  is  an  amendment  given  notice  of
 by  Mr.  Daga.  1  he  moving  it?

 SHRI  MOOL  CHAND  DAGA:  10,
 Sir;  1  am  not  movihg.

 r८.  CHAIRMAN:  The.  question  is:
 “That  Clause  8  s:and  part  of  the

 Bill.”
 The  motion  was  adopted

 Clause  8  was  added  to  the  Bill.

 Clause  9  was  added  to  the  Bill,

 MR.  CHAIRMAN:  Clause  10.  There
 is  an  amendment  given  notice  of  by
 r.  Daga.  Is  he  moving  it?

 SHRI  MOOL  CHAND  DAGA:  10,
 Sir;  ।  811.0  not  moving.

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  10  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  10  was  added  to  the  Bill.

 Clause  11  was  added  to  the  Bill.

 Clause  12—(Bocedure  and  powers  of
 conciliation  officers  and  Tribunals)

 SHRI  MOOL  CHAND  DAGA;:  ।  beg
 fo  move:
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 Page  6  and  र.

 omit  lines  50  to  53  and  1  to  6  respec-
 tively.  (8)

 Page  7,  lines  9  and  10,—

 omit  “before  complying  with  the
 requirements  specified  in  the  first.
 provisoਂ  (9)

 Sir,  in  sub-clause  (6)  of  clause  12  he
 says:

 “A  Tribunal  may  grant  to  any
 party  to  any  proceeding  before  it,
 such  interim  or  other  reliefs  (whether
 subject  to  any  conditions  or  not),  in-

 *  cluding  stay  of  any  order,  issue  of
 any  injunction  or  direction  in  re-
 gard  to  payment  of  wages  or  other
 amounts  payable  under  the  agree-
 ment  referred  to  in  section  3,  setting

 aside  any  unilateral  termination  of
 contract  or  the  dismissal  of  a  worker
 or  reinstating  a  worker,  as  it  deems
 just  and  proper  in  the  circumstances
 of  the  case:

 I  want  the  proviso  to  be  omitted.  The
 proviso  says:

 “provided  that  the  Tribunal  shall
 not  grant  any  such  interim  rellef  पावन
 less  all  the  parties  to  the  proceeding
 have  been  served  with  a  motice  on
 the  application  for  such  interim  re-
 lief  and  have  been  given  a  reason-
 able  opportunity  of  being  heard,”

 एक  तरफ  प्राप  इंटेसिव  बार्डर  ग्राहक  करना
 चाहते  हैं  और  दुसरी  तरफ प्राविसो में  कहते
 हैंकि  सारी  पार्टीज़ को  बुला  कर,  सुनने के
 बाद  कौर उन  पर.  नोटिस सर्व  करने  के
 बाद ही  एसा हो सकेगा । हो  सकेगा  ।  अ्ब  श्राप  तों
 जानते  ही  हैं  कि  कितनी  मुश्किल के  साथ...
 नोटिस  सर्व  होता  है भ्र ौर  इसमें  कितना

 समय  लग  जाता  है  ।  इस  में  बहुत  मुश्किल
 होती है  ।  प्राविसो  में  आप  कहते  हैं  :

 “Provided  further  that  the  Tri-
 bunal  may,  having  regard  to  the  na~
 ture  of  the  interim  relief  sought  and
 the  circumstances  of  the  case,  8558.0
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 appropriate  orders  granting  such  in-
 terim  relief  as  it  deems  fit  just  and
 proper  in  the  circumstances  of  the
 case  before  the  notice  referred  to  in
 the  preceding  proviso  is  served  on
 the  parties  to

 the  proceeding:”

 श्राप  कहते  हैं  कि  इंटॉोर्स  अडूर  मिल  सकता

 है  ।  दुरी  बात  कहते  हैं  कि  सारी  पार्टीज़

 पर  नोटिस  सर्व  हो  जाने  के  बाद  ही  ऐसा

 हो  सकता  है  ।  फिर  कहते  हैं  कि  नहीं,
 एसे  सरकमस्टांसिस  में  बिना  पार्टी  पर  नोटिस

 सर्व  हुए  भी  वह  ग्राहक  कर  सकता  है  ।

 इसमें  यहां  प्रा वि सो में  अ्रापने  कहा  है  :-

 “Provided  also  that  where  the  Tri-
 bunal  makes  any  order  under  the
 proviso  immediately  preceding,  it
 shall  record  the  reasons  for  making
 the  order  before  complying  with  the
 requirements  specified  in  the  first
 proviso.”

 आपका  इरादा  यह  है  कि  हर  आदमी  को

 जल्दी  से  रिलीफ  मिले  ।  जजमेंट  होने
 के  बाद  वहू  रिलीफ  पा  सके  ।  लेकिन  श्राप

 साथ ही.  यह  कहते  हैं  कि  सब  पार्टीज़  पर

 नोटिस  सर्व  होना  चाहिए  ।.  फिर  श्राप  कहते

 हैं  कि  बिना  नोटिस  सर्व  किए  हुए  भी  हो  सकता

 है  ।  फिर  कहते  हैं  कि  नहीं  यह  जरूरी  नहीं

 है  लेकिन  रिजज़  रिको  करने  के  बाद  दिया

 जा  सकता है  ।  यह  चीज़  मेरी  समझ  में
 नहीं  भाई है  पड  नहीं  समझता हूं  कि  इस
 प्राणियों  की  *  आवश्यकता  है  ।  अपने

 यहां  लिखा.  है

 “Provided  that  where  the  Tribunal
 makes  any  such  order,  it  shall  reeord
 the  reasons  for  making  the  order.”

 That  is  sufficient.

 यह  बहुत  ज्यादा  ग्रनहैपीली  वर्डिड़  है  ।

 यह  बात  समझ  में  नहीं  प्राई  है  ।  इस  वास्ते

 इस  प्राविसो  को  श्रोमिट  कर  दिया  जाना

 चाहिए  ॥

 SHRI  VASANT  SATHE:  I  See  the
 point  made  py  Mr.  Daga.  If  we  had  not
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 kept  the  proviso  at  all,  even  then  the
 purpose  would  have.been  served.  But
 we  thought  that  when  we  are  provi-
 ding  for  an  extra-opdinary  power  of
 giving  an  iniering  relif,  Jet  us  not  go

 principles  of  npatural
 justice  where  normaly  an  ek  parte
 order  should  not  be  assed.  Mr,  Daga
 knows  he  is  a  lawyer  and  50  am_  I.
 We  know.

 This  is  one  of  the  salutary  priciples
 of  law  that  there  should  be  no  decision
 behind  the  back  of  the  party.  There
 fore,  we  chought  that  we  would  pro-
 vide  that  a  notice  should  go  to  this
 effect  10  the  concerned  party.  But,
 then,  85  he  says  rightly,  there  is  a
 likelihood  of  the  mischef  in  this
 novice  being  delayed  or  avoided.
 That  is  why  to  overcome  _  that,
 in  special  cases  by  way  of  abundant
 causion,  we  have  made  this  provi-
 sion.  This  does  not  take  away  the
 spirits  of  what  you  have  said.  [
 fully  appreciate  all  thai  you  said,  पु
 hope  you  will  withdraw  your  amend-
 ments.

 .MR.  CHAIRMAN:  Mr.  Daga,  are  you
 withdrawing  your  amendments?

 SHRI  MOOL  CHAND  DAGA:  I  am
 not  pressing.

 MR,  CHAIRMAN:  Are  you
 drawing?

 with-

 SHRI  MOOL  CHAND  DAGA:  Yes,
 Sir.

 MR.  CHAIRMAN:  Has  Mr.  Daga  the
 leave  of  the  House  to  withdraw  _  ऑ
 amendments?

 SOME  HON.  MEMBERS:  Yes,

 Amendments  Nos.  8  and  9  were,  by
 leave,  withdrawn.

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  12  stand  part  of  the
 Bill”.

 The  motion  was  adopted.

 Clause  12  was  added  to  the  Bill.

 Clause  13—(Duties  of  Tribunals)



 451  Cine  Workers and  NOVEMBER 24,  1981

 1e  CHAIRMAN:  Now  ।  e0  to
 Clause  13.  There  is  one  amendment  by
 S4  Daga.  Are  you  moving?

 SHRI  MOOL  CHAND  DAGA:  I  beg
 to  move:

 “Page  7,  line  25,

 for  “three  monthsਂ  substitute  "ज
 months”.  (10)

 How  can  a  judgment  be  given?  It
 4  not  possible,  Can  the  Tribunal  give
 {ts  decision  within  three  months?

 थी  भूल  चन्द  डागा  :  सभापति  जी,

 मेरा  कहना  यह  है  कि  ट्रिब्यूनल  का  जजमेंट

 3  महीने  में  हो  जायेगा यह  पॉसिबल  नहीं
 है  ।

 13  it  possible  or  practicable  or  not?
 Three  months’  time  is  very  little,  When
 a  dispute  is  referred  to  a  Tribunal]  for
 adjudication,  it  holds  the  proceedings
 expeditiously  and  submits  its  award  to
 the  Central  Government  not  within  a
 period  of  three  months.

 थोड़े  दिनों  बाद  आपको  फिर.  संशोधन
 लाना  पड़ेगा  |  लेकर  ट्रिब्यूनल  के  इन्दर

 2, 3  साल  तक  केसेज  चलते  हैं।  कौर
 आप  3  महीने कर  रहे  हैं।  यह  कैसे

 होगा.  ?

 It  is  not  possible  for  the  Tribunal
 to  give  its  award  within  a  period  of
 three  months.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  (SHRIMATI
 RAM  DULARI  SINHA):  Why  not?

 s  MOOL  CHAND  DAGA:  Wil
 you  please  tell  me  in  how  many  cases,
 has  your  Labour  Tribunal  decided?  1
 has  taken  several  years  to  decide  the
 case.

 इतने  कम  समय  में  अरवाड  देना  नामुमकिन
 लंगता है  ।  इसलिए  कम से  कम  6  महीने

 तो.  लीजिए  |

 SHRI  VASANT  SATHE:  Why  is  he
 unnecessarily  worried?  Actually  we
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 have  seen  that  people  have  been  say-
 ing  that  disputes  of  employees  under
 the  labour  legislation  should  be  decided
 expeditiously.  We  are  therefore  laying
 it  down  in  the  concerned  Clause.  Look
 at  the  wordings  ‘orinarily  within  a
 period  of  three  months’,  But  for  extras
 ordinary  reasons,  this  can  also  be  @x-
 tended.  t८  does  not  prevent  it  from  ९
 tending  it,  Under  the  guidance  of  this
 section,  if  the  Tribunal]  decides  a  case
 within  three  months’  period,  have  you
 any  objection  to  it?

 SHRI  MOOL  CHAND  DAGA:  I  say
 it  is  not  possible  to  decide  within  three
 month’s  time.

 MR.  CHAIRMAN:  r.  Daga,  are
 you  withdrawing  your  amendment?

 SHRI  MOOL  CHAND  DAGA:  ।
 am  not  pressing.

 MR.  CHAIRMAN:  Has  Mr.  Daga  the
 leave  of  the  House  to  withdraw  his
 amendment?

 SOME  HON.  MEMBERS:  Yes.

 Amendment  No.  10  was,  by  leave,
 withdrawn,

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  13  stand  part  of  the
 Bill.”

 The  Motion  was  ‘adopted.
 Clause  13  was  added  ta  the  Bill

 Clause  14  and  15  were  added  to  the
 Bill.

 MR.  CHAIRMAN:  Mr.  Chitta  Basu,
 do  you  want  to  move  our  amend-
 ment?

 SHRI  CHITTA  BASU:  I  do  not
 want to  move  my  amendment.

 r  CHAIRMAN:  It  was  for  new
 clause  15A.  He  is  not  moving.  So,  we
 now  go  to  Clause  16.

 Clause  16—Applidation  of  Act  19  of
 1952  to  cine  workers)

 SHRI  VASANT  SATHE:  I  xe  to
 move:
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 “Page  8,  line  29

 for  “five”  substitute  "पीएचई(11)

 Sir,  it  is  a  small  amendment,  ।  7aa
 to  reduce  from  five  to  three  so  that
 employees  who  have  worked  only  in
 three  feature  films  can  be  covered,  S०
 ।  am  reducing  from  five  to  three.

 MR.  CHAIRMAN:  The  question  is:

 “Page  8,  line  29,—

 1  “‘five”’  substitute  “three  (11)

 ‘The  Motion  was  adopted.

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  16,  as  amended,  stand
 part  of  the  Bill.”

 The  Motion  was  adopted.

 Clause  16.  as  amended,  was  added  to
 the  Bill.

 Clause  17  to  22  were  added  to  the  Bill.

 MR.  CHAIRMAN:  The  question  is:

 “That  Clause  23  stand  part  of  the
 Bill.”

 The  motion  was  negatived.

 MR,  CHAIRMAN:  Consequent  on
 Clause  23  having  been  negatived  by  the
 House,  neressary  re-numbering  of  Clau-
 ses  may  be  done  by  the  Speaker  under
 the  Rules.

 MR,  CHAIRMAN:  The  question  is:

 “That  Clause  24  stand  part  of  the
 Br."

 The  Motion  was  adopted.

 Clause  24*  was  added  to  the  Bill.

 Clause  25-(Application  of  Act  19  of
 1952)

 MR,  CHAIRMAN:  There  is  Govern-
 ment  Amendment  r0.  12.

 Amendment  made:

 Page  11,  line  2,—

 numbered:  ag  clauses
 the  Speaker,
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 after  “under”  insert  “the  proviso
 toਂ  (12)  (SHRI  VASANT  SATHE)

 MR.  CHAIRMAN:  The  question,  is:

 “That  Clause  2s  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted
 Clause  25,  as  amended,  was  added  to

 the  Bilt.
 Clause  26—(Application  of  Act  39  of
 1972)

 MR.  CHAIRMAN:  There  15  a
 Government  Amendment  No.  13.
 Amendment  made:

 page  11  line  6,
 for  “and”  substitute  “or”

 13  (SHRI  VASANT  SATHE)
 MR,  CHAIRMAN:  The  question  is:

 “That  Clause  26,  as
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  26  as  amended,  was  added
 to  the  Bill.

 MR,  CHAIRMAN:  The  question  is:
 “That  Clause  1,  the  Enacting  For-

 mula  and  the  Title  stand  part  of
 the  Bill.”
 The  Motion  was  adopted.

 Clause  1,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.
 SHRI  VASANT  SATHE:  I  beg  to

 move:
 “That  the  Bill,  as  amended’,  be

 passed.”

 r.  CHAIRMAN:  Motion  moved:

 “That  the  Bill  as  amended,  be
 pasedਂ

 Prof.  म.  ८.  Ranga  wanted  to  speak.
 PROF.  ?.  6.  RANGA  (Guntur):  I

 would  like  to  congratulate  the  hon.
 Minister  for  the  trouble  he  has  taken
 to  study  the  Bill,  as  well  as  the  va-
 rious  amendments  and  then  make  an
 unorthodox  approach  to  the  amend-
 ments  that  have  been  moved,  I  wish
 to  congratulate  my  hon,  friend  Mr.
 Daga  for  having  succeeded  in  getting
 one  of  his  own  amendments  accepted

 *In  ‘view  of  clause  23.  having  been  negatived,  clauses  24  to  26  weré  re-
 23  to  25,  as  86111.0  errors  under  the  direction  of

 amended,

 |



 455  Economic  Offences

 [Prof,  प.  o.  Ranga]
 by  the  hon.  Minister.  1  ऑ  a  most  ex-
 traordinary  thing  for  the  Minister  to
 realise  that  one  of  the  amendments
 which  he  has  included  in  the  Bill
 would  not  really  serve  the  purpose
 for  which  this  Bill  was  brought  for-
 ward.  He  has  cooperated  with  the
 House  in  dropping  that  particular
 Clause  from  the  Bill,  r  is  a  very  good
 precedent.  I  hope  that  other  Ministers
 will  be  able  to  follow  that  procedure
 whenever  it  becomes  necessary  to  do
 so,  For  a  long  time  the  Cine  workers
 have  been  living  without  any  sort  of
 protection  whatsoever,  For  the  first
 time  my  friend  the  hon,  Minister  has
 coma  forward  *with  this  Bill  to  give
 them  this  protection.  I  hope  that  the
 cine  proprietors  and  owners  would
 try  to  discharge  their  part  of  the
 responsibilities,  and  that  they  would
 cooperate  with  the  Government  in
 seeing  that  the  workers  get  the  maxi-
 mum  possible  benefit  that  this  House
 would  like  them  to  get.  I  also  hope
 that  the  Tribunal  and  other  organisa-
 tions  which  would  be  there  in  order
 to  decide  on  matiers  of  disputes,
 would  also  try  their  best  to  complete
 their  enquiry  and  give  judgments
 within  the  short  periog  of  3  months
 which  has  been  prescribed  here  for
 ordinarily  settling  these  cases.

 MR.  CHAIRMAN:  Now,  the  question
 म

 “That  the  Bill,  as  amended,  be
 passed.”
 The  Motion  was  adopted.
 MR.  CHAIRMAN:  The  motion  is

 adopted.  The  Bill  is  passed.  We  move
 on  to  the  next  item.

 17.00  hrs.

 ECONOMIC  OFFENCES  (INAPPLIC-
 ABILITY  OF  LIMITATION)  AMEND.
 MENT  BILL.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 CHARANJIT  CHANANA):  1  beg  to
 move:

 “That  the  Bill  further  to  amend
 the  Economic  Offences  (Inapplicabi-

 ।  ।
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 lity  of  Limitation)  Act,  1974,  be  taken
 into  consideration”.

 The  Industries  (Development  and
 Regulation)  Act  was  enacted  in  1951
 with  a  view  to  provide  for  develop-
 ment  and  regulation  of  certain  indus-
 tries  specified  in  the  First  Schedule  to
 the  Act.  Any  industrial  undertaking
 producing  goods  without  a  licence,  or
 having  installed  capacity  in  excess  of
 the  licensed/registered  capacity,  is  sub-
 ject  to  penal  action  under  Section  24
 of  the  Act.

 However,  in  actual  administration  of
 the  Act,  it  has  been  observed  that  the
 provisions  of  the  Act  are  not  capable
 of  being  enforced  because  by  the  time
 the  offence  is  detected  and  decision
 1०  proceed  against  the  defaulting  in-
 dustrial  undertaking  is  taken,  the
 Offence  becomes  time-barred  by  virtue
 of  the  operation  of  the  limiation
 period  of  one  year  under  Section  468
 of  the  Criminal  Procedure  Code.  With
 a  view  to  overcome  this  deficiency,  the
 Government  have  decided  to  include
 the  Industries  (Development  and  Regu-
 lation)  Act  in  the  Schedule  to  the
 Economic  Offiences  (Inapplicability  of
 Limitations)  Act  1974.  The  result  of
 doing  so  would  be  that  an  offence  under
 the  provisions  of  the  Act  would  not
 become  time-barred,

 The  Biil  seeking  to  amend  the  pro-
 vision  of  the  Economic  Offences  (In-
 applicability  of  Limitation)  Act  1974
 to  include  the  I(D&R)  Act  in  the
 Schedule  to  the  said  Act,  is  already
 before  you.  I  seek  your  full  support
 and  cooperation  in  the  enactment  of
 this  Legislation  which  will  empower
 the  Government  to  take  suitable  action
 under  enabling  provisions  of  the  IDR.
 Act,

 MR.  CHAIRMAN:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Economic  Offences  (Inapplicabi-
 lity  of  Limitation)  Act,  1974  be
 taken  into  consideration.”

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  Mr.  Chairman,  Sir,  this

 Bill  is  short  and  I  would  say  that  it
 ४  sweet  or  good  and  the  Minister,  I


